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PART IU

GOVERNMENT OF PT]NJAB

OF EXCISE AND TAXATION

NOTIFICATION

The 3lstMarch,z}l7

+ 
4 lP. A.l I l9l4 | 5.59 I Amd.(134)/20 I 7.Jn exerc i se of the

py section 59 of the Punjab Excise Act, l914 (Punjab Acr
No. I of 1914)b all other powers enabling me in this behalf I, Anurag
Agarwal, Fi I Commissioner (Taxation), Government of Punj ab, make

further to amend the Punjab Liquor License Rules,1956,the following ru

namely: -
RULES

l. (1) These rules may be called the Punjab Liquor l,icense
Amendment) Rules, 201 7.(

(2) They

from
I be deemed to have come into force on and with effect

30th day of March,20l7.

2. In the Puqiab Liquor License Rules, 1956, in rqle 35, in sub-rple (2),
afterthe existing proviso, the following shall be added, namely:-

"Provided further that, if applications havo not been receiyed for
all the units or groups or zones in a particular areaor allotment of a ligensing
unit or group or zone of licensing units in a particular region or area dpes not
seem to be in tho interest of the State revenue, the Excise commissioqer may
cancel the process of allotment of that region or area. To facilitate the
re-allotment of such units or groups or zones, the ExcisB commissionef in the
interest of revenue of the State, with or without reorganizing the grqups or
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If qqotations in respect.of (a), for all the ()r

district are recgived, then, the group shall be a individually
quotations in regpect of (b) shall be returned to the without
it. If quotationslin respect of (a) are not received for groups in the
then, all those quotations shall be cancelled and

shall be considetred."
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FinancialComm ioner (Tiaxati

ofPunjab,
Department of ise and
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